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DISTRICT : DHUBRI 
IN THE COURT OF THE SESSIONS JUDGE, DHUBRI 

PRESENT: - Shri T. Kalita,        Sessions Judge, Dhubri   Sessions Case No. 144 OF 2019 
U/S 376/506 IPC  

Corresponding to G.R. Case No.323/2017 
 

State of Assam               ....Complainant 
Versus  Aman Ali        ……. Accused person 

 

Charge framed on    : 17-09-2019 
Evidence recorded on   : 21-10-2019, 04-11-2019 
Argument heard on    : 29-02-2020 
Judgment delivered on   : 29-02-2020 
 

Advocates who appeared in this case 
Shri B. Basumatary, P.P. for the Prosecution 
Shri Shahjahan Mollah, Advocate for the Defence 
  J U D G M E N T 
 
1. One Aman Ali was charged to stand trial u/s 376 and section 506 IPC by 
this Court on being charge sheet him by the police.   
 2. The facts leading to file the charge sheet, may shortly, be stated that one 
X (The name is withheld considering the nature of the case) has filed an FIR with 
the In-charge of Bandihana Police Outpost stating that about two years back her 
marriage took place with one Joynal Abedin, the son of the accused Aman Ali. 
Joynal Abebdin, the husband of the victim X, used to stay in Guwahati for his 
livelihood. However, taking advantage of the absence of her husband, the 
accused being the father-in-law started abusing her sexually at the point of 
threat. However, the accused about two months back armed with dao entered 
into her house and committed rape on her for which she had to leave the society 
of her father-in-law and apprised all about the occurrence to her house.  
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3. Accordingly, police registered the case being Fakirganj P.S. No. 17/2017 
u/s 376/506 IPC. The accused Aman Ali, however, charge sheeted to stand trial. 
Since the case is triable by the Session Court, the case was committed to the 
Court of Session Judge by learned Chief Judicial Magistrate, Dhubri. The accused 
was given copy and formal charge u/s 376/506 IPC was framed, read over and 
explained the same to him to which he pleaded not guilty and claimed for trial.   
 4. During trial, the prosecution has examined as many as four witnesses. 
The examination of the accused was recorded u/s 313 Cr.P.C. and his plea is 
found total denial. However, he has not adduced any evidence.  

 5. I have carefully perused the evidences on record and heard learned 
counsels for both the sides and accordingly proceed to dispose of the case. 

    
 DISCUSSION ON THE POINT FOR DETERMINATION AND DECISION 

ARRIVED THEREON WITH REASONS 
 6. It is the evidence of the informant / victim X (PW-2) that she filed the 

ejahar against the accused who is her father-in-law. Her marriage was 
solemnized with one Joynal Abedin, the son of the accused, in the year 2015. 
However, the relation in between her husband and his father was not cordial. 
Both of them occasionally quarreled against each other. After two years, her 
husband went to Guwahati for work and she was alone in her house. One night, 
someone was entered into her room. As the relation of the accused was not 
cordial with her husband, so in order to implicate the accused she has filed the 
case. She was produced before the Medical Officer. Her statement was also 
recorded. However, after filing the case her marriage with Joynal Abedin was 
dissolved by way of divorce. She further stated that accused did not misbehave 
her. 
 7. PW-1 is one Azahar Ali. He also stated that there was family dispute in 
between the informant with that of the accused. However, he does not know 
about the occurrence. PW-3 is one Asman Ali. He does not know anything about 
the occurrence. PW-4 Habibar Rahman also does not know about the occurrence. 
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8. Having considered the evidences on record, it appears that the 
prosecution has examined as many as four witnesses out of which PW-2 is the 
informant / alleged victim, but she has not supported the version of the 
prosecution. She has categorically stated that she has filed the case as per 
advice of her husband since the relation between her husband and her father-in-
law was not cordial. Only to implicate the accused in a criminal case, she filed 
the case. She has further stated that someone entered into her room, but she 
has not stated that her father-in-law has entered into his house.  

 
9. So, considering all these aspects, I am of the view that it is a fit case 
wherein I can exercise my power to acquit the accused and accordingly, the 
accused is acquitted from the purview of charge u/s 376/506 IPC by setting him 
at liberty forthwith.. 
 10. The Bail Bond so furnished by the bailor stand cancelled. 
 11. Let a copy of this order be sent to the Committal Court with the case 
record as committed. 

 12. Signed, sealed and delivered in the open Court on this the 29th day of 
February, 2020, at Dhubri. 
 (T. Kalita) Sessions Judge, Dhubri  Dictated & corrected by me. 
  
            (T. Kalita)     Sessions judge, Dhubri             
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A P P E N D I X 
 

1. PROSECUTION WITNESSES: 
 PW-1  Azahar Ali 
PW-2  Informant / Victim X 
PW-3  Asman Ali 
PW-4 Habibar Rahman 

2. PROSECUTION EXHIBIT:  
Exhibit-1 Statement of the Victim recorded u/s. 164 Cr.P.C. 

          
               (T. Kalita)  Sessions Judge, Dhubri 

 


